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period in the history of Indian Rail-
ways and they performed their duties
creditably. The Board has been recon-
stituted with an additional member
and more powers to the Chairman,
who has been vested with the func-
tions and powers of the former Chief
Commissioner of Railways. I take this
opportunity to welcome the new mem-
bers of the Board, who have already
taken to their new duties with zeal
and earnestness.

Howsoever well equipped the Rail-
ways may otherwise be, their efficient
working depends mainly on those who
actually run them. If they are not up
to the required standard, if they have
not caught the spirit of the times and
if they do not basically believe in the
democratic approach, Railways would
lose dynamism and not have served
their full purpose. I need not there-
fore remind railwaymen, officers and
workers alike, of their continued obli-
gation to maintain and foster the
development of the highest ideals of
service to their . countrymen in the
performance of their duties.

UNIVERSITY GRANTS COMMISSION
BILL—contd.

Mr. Chairman: The House will now
proceed with the further considera-
tion of the motion moved by Dr. Mono
Mohon Das on the 18th December
1954 relating to the University Grants
Commission Bill.

The Parliamentary Secretary to the
Minister of Education (Dr. M. M.
Das): During the last Session I moved
a motion for referring the University
Grants Commission Bill to a Joint
Select Committee of both Houses. As
the time at my disposal was not much,
I could not complete my speech.

There was a time when Universi-
ties were regarded as places of cul-
tural luxury catering for a small pri-
vileged class. This conception of Uni-
versities has passed away and will
never return. Momentous changes
have taken place in the social and
political sphere and today there Is an
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increasing awareness and an increas-
ing consciousness in the country of
the importance and necessity of uni-
versity education.

Even before our Independence in
1947 the demand for higher university
education was great. After Independ-
ence it has become greater. This urge
for higher education has been reflect-
ed not only in the phenomenal in-
crease in the number of students
studying in the Universities but also
in the number of Universities that
have sprung up during the post-
Independence period. As many as 12
new Universities have come into
existence after 1947 to make the total
Universities in India today 31.

In the year 1948-49 the total num-
ber of students in our Universities
was 2,23,081. In the next year, that
1s 1949-50, this number became
3,66,986, an increase of about 65 per
cent. In 1952-53 the ,number of stu-
dents was 4,43,061. It is needless to
say that this rate of increase in the
number of our University students has
been maintained up till now. This
rapidly increasing number of students
in our Universities has given rise to
a persistent ‘demand for the establish-
ment of more Universities in the
country. This phenomenal increase
both in the number of students in
our Universities and in the number
of the Universities themselves has
created two serious problems for the
Government. The first problem is to
maintain co-ordination among the
activities of our Universities. The
second problem is to maintain the
standards in our Universities. The
House knows that the Universities not
only in this country but everywhere
else in the world are not financially
self-supporting bodies. Neither can
they be made to be so. The fees that
are reallsed from the students in our
Universities form only a small portion
of the total expenditure of the Uni-
versities. For every boy or girl
studying in our Universities the
public exchequer has to incur a con-
siderable amount of expenditure. By
an analysis of the total expenditure of
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all the Universities in the year 1949-
50 we find that 38 per cent. of the
total expenditure incurred by Uni-
versities in this country has been
contributed by Governments, the
Central Government as well as the
State Governments. In subsequent
years this amount, that is the percent-
age of Government help, has gone up
considerably. In spite of this substan-
tial help from the public exchequer,
the condition of our Universities is far
from satisfactory. The University
Commission has observed:

“In most cases the UnRersities
are working under a deficit budget,
and in all cases it is seen that
the revenue from different sources
is hardly sufficient to meet the
average present needs of the Uni-
versities.”

It is a well known fact that the
condition of our Universities is pre-
carious financially. On the one hand
their incomes are not sufficient to
meet their present needs. On the other
hand the pressure upon them, namely
the number of students, is continually
increasing. The results under such
circumstances are bound to be in-
adequate facilities for education, poorly
paid teachers, ill-equipped laborato-
ries and ill-equipped libraries, want of
proper accommodation, lowering of
‘he teachers-students ratio—all lead-
ing to the one, inevitable result,
namely the lowering of standards in
our Universities.

Maintenance of co-ordination in our
Universities has been another head-
ache for our Government. This_is not
a new problem that has cropped up
recently. As early as the year 1924
the then Government of India felt the
necessity of creating a body for co-
ordinating the activities of our Uni-
versities. Accordingly the Inter-Uni-
versity Board was created. This Inter-
University Board has been acting up
till now as an advisory body. But
it has not been able to exert upon
dur Universities that much influence
which is really necessary. Our. Uni-
versities have not always been inclin-
ed to follow the advice of this Board,

22 FEBRUARY 1955

Commission Bill 68

although this Board was mainly con-
stituted of the Vice-Chancellors of our
Universities. The result has been that
there is very little co-ordination in
our Universities today. .

The makers of our Constitution were
fully conscious of these difficulties re-
garding our Universities and in their
wisdom they placed the entire res-
ponsibility of maintenance of ~ co-
ordination and maintenance of stan-
dards in our Universities exclusively
upon the Central Government. Accord-
ing to entry No. 66 in the Union List
of our Constitution “co-ordination and
determination of standards in institu-
tions for higher education or research
and scientific and technical institu
tions” are exclusively the responsi-
bility of the Central Government.

To discharge this responsibility
enjoined by the Constitution of India,
the Central Government in the year
1951 drafted a Bill, the University
(Regulation of Standards) Bill, 1951.
This Bill proposed to set up a statu-
tory body, the Indian Council of Uni-
versity Education which would be
entrusted with this work of mainten-
ance of co-ordination and standard in
our Universities. This Bill was circu-
lated to the Universities and the State
Governments.

The University Grants Commissior
was also revived in pursuance of the
recommendations of the University
Education Commission, by a resolution
of the Central Government in Novem-
ber, 1952. The purpose of this Uni-
vetsity Grants Commission, as the
name suggests, was to consider the
financial difficulties of our Universities
and to give them financial help from
the Central exchequer wherever possi-
ble and necessary.

The House will remember that the
Central Advisory Board of Education,
in their report published in 1943, re-
commended the setting up of such a
body for giving help from the Central
exchequer to our Universities. Accord-
ingly, in pursuance of this recommen-
dation of the Central Advisory Board
of Education, the University Grants
Committee was established in 1945 by
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the then Government of India. This
Grants Committee functioned till 1950
when its activitiez were suspended
pending the consideration of the recom-
mendations of the University Educa-
tion Commission.

The University Education Commis-
sion recommended that a body similar
to this, under the name of University
Grants Commission, should come into

« existence immediately. 'This is what
the University Education Commijsion
said:

*Our universities are grossly
underfinanced for the tasks they
are attempting. More buildings,
more staff, better-paid staff, more
scholarships, more facilities for
research, more books, more equip-
ment—all these are clamant needs.
We see no possibility of the Pro-
vinces providing the whole of the
necessary expenditure, burdenea
as they will be with the no less
acute needs of extending basic,
secondary and technical schools.
Generous grants from the Centre
must be forthcoming; and these
grants the Centre will not, and
should not, allocate blindly or
mechanically. A Central Univer-
sity Grants Commission working
through the Ministry of Education
must allocate the sums made
available by the Central Govern-
ment, in accordance with the
special needs and merits of eaca
university.”

The Central Government accepted
this recommendation of the University
Education Commission ang revived the
University Grants Commission, by a
resolution in the year 1952. Thus,
there were two propositions before the
Government of India. One was the
University (Regulation of Standards)
Bill which proposed the setting up of
a statutory body, the Indian Council
of Univer:zity Education, for the main-

tenance of co-ordination and standards

in our Universities. The other was
the University Grants Commission for
allocating funds from the Central ex-
chequer to the Universities for thelr
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development and improvement.

To consider these matters, a con-
ference of the State Education Minis-
ters and Vice-Chancellors of our Uni-
versities was called in Delhi. This
Conference was held in April 1953
and it unanimously recommended that
instead of setting up two separate
bodies namely the University Grants
Commission and the Indian Council
of University Education as proposed
in ' the University (Regulation of
Standards) Bill, it would be more
appropriate,to set up a statutory Uni-
versity Grants Commission and give it
the powers and functions proposed to
be allotted to both these bodies.
Accordingly, the present ~measure
which is before the House today was
drafted. This, in short, is the gene:is,
the history, of this Bill.

Regarding the different provisions
of this Bill, I have not much to say
at this stage of the debate. Hon.
Members will judge these provisions
for themselves. But, I like, most
humbly to impress upon this House
that the Government, in dealing with
this measure, have not forgotten even
for a moment that they are dealing
with (Univdrsities, the supreme, the
greatest educational organisations of
our land, manned and managed by
men of great learning, honesty, inte-
grity and character, men who are
universally respected in this country,
the Vice-Chancellors and professors of
our Universities. Government have
given great care and consideration to
each provision of this Bill, always
bearing in mind the autonomous
character of our Universities and the
great role that our Universities have
got to play in our national reconstruc-
tion. Universities are our national
assets. The very 'nature of their func-
tions and their work demands that
our Universities should not be treated
in a narrow, parochial or partisan
manner. They have a great contribu-
tion to make in the national recon-
struction of our country. The future
of this country depends upon the suc-
cess that is is achieved in the con-
tinuous search for new know-
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ledge in the fields of science
and technology by our Universi-
ties. The future of our nation
depends upon the character, integrity,
initiative, directive capacity and
leadership of our young graduates
developed in our Universities. Our
Universities should be the national
centre: where students and teachers
from all over the country would
gather and the true spirit and culture
of India should brood over them. This
is the ideal, this is the picture that
the Government of India have before
them while formulating the provisions
of this Bill.

We circulated this Bill to the Vice-
Chancellors of our Universities and
we have received from them a few sug-
gestions. Some of these suggestions
deserve very careful consideration, We
propose to place those suggestions
before the Joint Select Committee.

Shri S. S. More (Sholapur): Will
they be available to other Members
also?

Dr. M. M. Das: Yes; they will be
placed before the Committee.

Shri S, §. More: I am asking
whether they will be circulated to the
other Members of this House.

Dr. M. M. Das: If hon. Members
want that they should be circulated,
I have no objection.

Shri S. S. More: It is not a question
of wanting.

Mr. Chairman: Anyhow, if they are
made available to the Members of the
Select Committee and the report of
the Select Committee comes here, it is
advisable to circulate all these things
to all the Members so that they may
know what the views of the Vice-
Chancellors are. It will be of great
help to the Members.

Dr. M. M. Das: Government have
an open mind so far as this Bill is
concerned. We have been able to
secure a great measure of agreement
outside this House, amongst our Uni-
versities, amongst the Vice-Chancellors,
and amongst the State Governments.
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We fervently hope that we would be
able to achieve the same amount of
agreement within this House also. ’Ilhat
is why I refer this Bill to a Jcint
Committee.

Mr. Chairman: Motion moved:

“That the Bill to make provi-
sion for the co-ordination and
determination of standards in
Universities and for that purpose,
to establish a University Grants
Commission, be referred to a Joint
Committee of the Houses consist-
ing of 45 members, 30 from this
House, namely, Shri Narhar
Vishnu Gadgil, Shri V. B. Gandhi,
Shri Jethalal Harikrishna Joshi,
Shri R. V. Dhulekar, Shri Birbal
Singh, Pandit Algurai Shastri,
Shri Syamnandan Sahaya, Shri
T. S. Avinashilingam Chettiar,
Shri S. Sinha, Shri T. N. Vishwa-
natha Reddy, Shri A. M. Thomas,
Shri N. Rachiah, Shri Diwan
Chand Sharma, Giani Gurmukh
Singh Musafir, Shri Radhelal Vyas,
Mulla Abdullabhai Mulla Taherali,
Shri Krishnacharya Joshi, Pandit
Lingaraj Misra, Dr. Mono Mohon
Das. Shri Rameshwar Sahu, Shri
Jaipal Singh, Shri Hirendra Nath
Mukerjee, Shri K. M. Vallatharas,
Shri B. Ramachandra Reddi,
H. H. Maharaja Rajendrd Narayan.
Singh Deo, Shri B. H. Khardekar,
'Shri Meghnad Saha, Shri Siva-
murthi Swami, Shri P. N. Raja-
bhoj and Maulana Abul Kalam
Azad, and 15 members from the
Rajya Sabha;

that in order to constitute a
sitting of the Joint Committee the
quorum shall be one-third of the
total number of members of the
Joint Committee: '

that the Committee shall make:
a report to this House by the 30th
day of April, 1855;

that in other respects the Rules.
of Procedure of this House rela-
ting to Parliamentary Committees .
will apply with such variations
‘and modifications as the Speaker-
may make; and
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that this House recommends to
“he Rajya Sabha that the Rajya
Sabha do join the said Joint Com-
mittee and communicate to this
House the names of members to
be appointed by the Rajya Sabha
to the Joint Committee.”

Shri M. S. Gurupadaswamy (My-
sore): This Bill should have come
1dng ago. But, for some reason or
other, of which the Government is
aware, this was not taken up early.
This is a very important Bill which
would introduce many changes in the
educational system, especially the
University system, in India. Unfortu-
nately, this Bill, instead of clearing
the atmosphere, has only helped to
create confusion in regard to the
particular roles to be played by the
Universities on the one hand and by
the Government on the other. I do
not say that there should not be any
* relationship between the Government
and the Universities. In fact it is one
of the essential functions of the Gov-
ernment to see that there is the right
type of Universities and the right
type of education. All of us are
interested in setting up good standards
of education. We also agree with the
Constitution makers that there should
be co-ordination and determination of
standards in the University system.
The Constitution rightly gives that
power to Parliament. Unfortunately,
here, the authors of the Bill have con-
fused or misinterpreted the whole
meaning of this particular provision
in the Constitution. They seem to
think that this particular provision
in the Constitution, the power of co-
ordination and determination of stan-
dards, would necessarily give power
to the executive to interfere in the
ordinary affairs of the University.

2 M.

Sir, to me the most important ques-
fion is: what type of relationship
should exist between the University
and the Government? Is it a relation-
ship on the basis of partnership or
4s it a relationship of one of subordi-
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nation of the University to the
Government?

I am a believer in the autonomy of
the Universities. This autonomy does
not mean complete independence of
the educational or higher edu-
cational institutions from Gov-
ernment control and supervision.
But, it means the autonomy should
be such as to provide sufficient scope
for the management to guide the day-
to-day affairs of the Universities.
But, here, on the plea -of providing
funds for the Universities, the Gov-
ernment i: taking up other powers,
powers of executive control. This
control does not stop at the level of
control only, but it goes beyond that.
It tries to impese the will of the
executive on the various Universitles
in matters such as standards of edu-
cation. The standards of education
have not been defined yet. So many
Boards and Commissions have been
set up so far to find out what should be
the exact standards, but till today
there is still confusion left in this
matter. Now, we are asked to give -
power to the Central Government to
fix up standards. Further, according
to the Constitution the co-ordination
ang determination of standards are
exclusively given to Parliament and
Parliament cannot be equated "with
the Government. But thig Bill if
passed would confer powers to the
Central Government to give direc-
tions and issue instructions through
the Commission. The Central Govern-
ment is also given the power to decide
whether a particular institution of
higher education should be treated as
a University or not. The Constitution
does not contemplate this alienation
of power, or the delegation of power
to the executive, but this Bill seems
to do this. And, however, one may
ask how the authority of Parliament
has then to be exercised. I know it is *
a very important question. Parlia-
ment as such, the whole body of
Members, cannot exercise this con-
trol over the Universities. They can-
not sit together to fix up standards
or to bring about co-ordination in
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university education. So, there should
be a smaller body, but that body must
be different from the University
Grants Commission. The function of
the University Grants Commission has
to be specific. Its function as its title
indicates, should be mainly to allocate
funds between the Universities. But,
here, apart from this power, other
functions also are tagged on to the
University Grants Commission.
Through the Commission and through
the rule-making power the Centre
will have enormous control over the
future and even the daily activities
of the various Universities. The pro-
vision in the Constitution, as I have
pointed out, is not aimed at abridg-
ing the power of the University
management. Education is a subject
which mostly comes within the pro-
vince of the States and if the Centre
has to intervene, it can intervene
only to a limited extent to ensure
co-ordination and determinations of
standards. But we must know what
exactly is ‘“co-ordination and determi-
nation of standards”. Nobody knows.
Even the hon. Mover of this Bill has
not explained what it is.

Dr. M. M. Das: I request my hon.
friend to speak on his own behalf,
not on behalf of others.

Shri 8. S. More: He is finding fault
with you, not speaking for you.

Shri M. S. Gurupadaswamy: I am
not speaking on behalf of the hon.
Minister. I am just saying that he has
not been able to explain the words
which are in the Constitution: “co-
ordination and determination of
standards”.

I say it should be better in the
present circumstances to separate the
two functions; namely, the function of
financial grants should be entrusted
1o the Grants Commission, and the
other functions should be entrusted
to, some other body. The sponsor of
the Bill said in his speech that some
time back this was contemplated. But
I do not know what made the Gov-
ernment think that all these functions
should be combined in one body. Also,
it pains me to point out that this Bill
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gives enormous rule-making power to
the Executive, and in the Explanatory
Memorandum it is said that these
delegated powers are of a routine
character. It is also said that for the
purpose of carrying out the purposes
of the Bill, the delegation has been
considered necessary.

Sir, this delegation is not merely
confined to procedural matters, but it
has gone beyond that. For instance,
clause 27 of the Bill states that the
Commission may, subject to the pre-
vious approval of the Central Govern-
ment, make regulations consistent
with this Act. There are as many as
five or six items given under this
clause, and one of them states as
follows:

“defining -the qualifications that
should ordinarily be required of
any person to be appointed to the
teaching staff of the University.”

I wonder whether this power can
be construed as procedural only.

In the same way, so many substan-
tial matters are to be dealt with
through the rule-making power. This
is very unusual. Particularly in the
case of University education too much
power should not be given to the
Government or to the executive organ
of the Government. Already Govern-
ment interference in the day-to-day
administration of the University has
spoiled instead of clearing the atmos-
phere. There has been too much of
politics imported into the University
affairs and if we give more powers
of control to Government and if
Parliament agrees to delegate its
authority to the Executive, then you
will be helping to import still more
politics into the University affairs
thereby spoiling the atmosphere. This
would be a great disservice that we
are doing to the citadels of learning.

So, I repeat that there should be
first of all a separation of functions
and they should be entrusted to two
bodies and not to one body. The dele-
gation of so many powers to the
Executive in the name of rule-making
power is absolutely wrong and it will
not in any way help the Universities;
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on the other hand, it will go against
the fair administration of Universi-
ties.

Sir, if syou go to the various States
and see how the Universities are run
to-day, how the staff are appointed
and how the examinations are con-
ducted, you will find that there is too
much meddling by local politicians.
There is too much of corruption. In-
stead of the enhaneement in the
standards of university education, the
governmental control after Independ-
ence has brought them down. Today
I am pained to see communalistic
forces corroding the University atmos-
phere. Thus, instead of becoming
great centres of teaching and culture,
Universities have become places .of
worst communal politics. So, I feel
that the autonomy of Universities
should be retained and if at all there
should be control by Government—I
agree that there should be some sort
of control—it should be very minimum
and only to the extent that is neces-
sary for co-ordination purposes. There
has been already too much of inter-
ference and there is no autonomy left.
What will happen if this Bill is
passed? There will be a sort ot
diarchy; that is, there will be dual
control—control at the State level and
also at the Central level. It is not for
the good of the University; Govern-
ment may say it is all for establish-
ing some high uniform standard in
University education. But practically
it will mean too much of subordina-
tion of the University’s affairs and
administration to the politicians. So
I say that the autonomy will be taken
away if this Bill is passed. I want
that the Grants Commission should
not be given power to enquire into
ahy and every matter of the Univer-
sity. The main function of the Grants
Commission should be to see how far
and to what extent a University re-
quires financial help In the form of
grants; and it should stop there. But
the Bill contemplates other things.
The Grantc Commission can go into
the question of the University standard
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and other administrative matters. The
Central Government may ask the
University Grants Commission to
enquire into any matter in the Uni-
versity. All these things will make
the whole problem .more complex.
You will be creating more and more
difficulties. The purpose of this Bill
will not be realised. So, I want that
the rule-making power of the Govern-
ment should be curtailed and also, the
Grants Comrission . should only con-
fine its task to making grants to the
Universities and should not go into
the business of co-ordination and
establishing standards. Their business
should be entirely different. It is to
find out whether a particular institu-
tion wants money or not. This is
separate from the problems of judg-
ing whether there are good standaras
maintained in the University. If the
same body is entrusted with this
double task, then there will be greater
confusion and the same set of people
will not be competent to fulfil the two
important functions which are con-
templated in this Bill. For two sepa-
rate functions there should be two
bodies. Further, parliamentary autho-
rity should not be delegated or alie-
nated. It cannot be effectively exer-
cised through the Executive. Let there
be a Committee of Parliament for this
purpose. The Executive should not
come into the picture. If at all it has
to come into thepicture, it should be
only for the purpose of finding out
whether there is co-ordination and
whether there is uniform standard
maintained in the Universities. Now
what is contemplated is direct inter-
ference by the Executive. This will
take away the independence and auto-
nomy of the Universities.

So, I would ask the hon. Minister
to consider the whole question in this
light. The Select Committee must also
consider this question carefully. There
is sufficient time for considering all
these matters. I appeal to the House
that this Bill should not be rushed
through, This Bill should, not be
taken as very unimportant, It re-
quires greater thought and examina-
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tion. So I hope that this matter may
be considered by the Select Com-
mittee in all its details.

Mr. Chairman: The name of
Shri D. C. Sharma is already there
on the Select Committee and I am
sorry I cannot call upon him to speak.
The learned professor would not be
able to enlighten us at this stage.

Shrimati Renu Chakravartty (Basir-
hat): This is a very important Bill,
but not even one Minister is here.
Only the Parliamentary Secretary has
-been left to follow the proceedings.

Mr. Chairman: The Deputy Minister
is there.

shri S. S. More: Under the Rules
of Procedure, the Parliamentary
‘Secretary comes under the definition
of Minister. He can have that much
of satisfaction.

Mr. Chairman: I am :orry that the
‘hon. Member should have made a re-
mark of this nature which is uncalled
for at this stage. We are considering
whether he sufficiently represents the
Governmént or not. He is the Deputy
Minister and he is in charge of the
Bill and thus he sufficiently represents
the Government of India’s Education
Ministry.

Shri S. S. More: We speak subject
to correction, because orders are
being issued and we do not know who
is who,

Mr. Chairman: If the hon. Member
does not know who is who, he has no
right to contradict any statement to
the contrary.

Dr. M. M. Das: 1 may assure my
friends that I am speaking on behalf
of Government and I am thoroughly
conversant with the opinion of the
Government, and I am having all the
facts and figures at my disposal
though my rank may not be very
high,

Shri T. B. Vittal Rao (Khammam):
What is it?

Dr. M. M. Das:. But I am in full
Doszession of all the documents.

>
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Mr. Chairman: The position or the
status of the hon. Minister does not
arise. All that the Members are
desirous of is that for a measure like
this, other Ministers of Government
also should be present. And this is
not a new demand at all. In fact, on
every occasion, this demand is being
made, Especially during the Budget
discussions, it has always been
demanded by the House that some
Ministers must be here to hear the
view-point of hon. Members. It is un-
fortunate that the Ministers do not
take sufficient interest in the work of
Parliament. I should have expected
some Ministers to be here, but only
one Minister is here and the entire
Government block is empty.

An Hon. Member: No. He is not a
Minister. What about the Minister in
charge?

Shri V. G. Deshpande (Guna): But
he may be more competent than the
Minister himself.

Mr. Chairman: For the purpose of
representation, the hon. Minister or
Secretary in charge of the Bill is quite
<ufficient but for the purpose of hear-
ing the debate and formulating con-
clusions thereon, it is but natural that
the Members should think:that the
other Ministers should also be here.

Shri K. K. Basu (Diamond Har-
bour): My learned friend comes from
the same part as I do. and his know-
ledge also may be high, but somebody
must be there to send a chit to the
Ministers because they must be here
to exprgss their opinion: after hearing
us.

Mr. Chairman: The hon. Minister
or Secretary who is here is quite
sufficient for the purpose of represent-
ing the Ministry ang conducting the
proceedings in the House.

Shrimati Jayashri (Bombay—Subur-
ban): The reorientation of the scheme
of education has evoked great enthu-
siasm and public interest, and we are
glad that Government are also plan-
ning, the education system in the
country from its very foundation to its
higher University standards. It is
necessary that education should be
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more realistic so that those who come
out from the colleges and Universities
after higher studies can fit in with
life and community.

R o oo writw (MR- HE—
FEiaT siaan) : #E deqEs e w
fodddtes omar & 2

Shrimati Jayashri: It is, therefore,
necessary that particular care should
be taken to see that the education that
is imparted is realistic, so that the
students can take an active and intelli-
gent part in social life, anq help in
building a new society. Also, it is very
essential on the part of the teachers
to see that there are friendly relations
between the teachers and students,
such as those that existed in the
former big institutions like Takhsila
and Nalanda Universities, where the
teachers and students were living to-
gether, and where the most essential
thing was considered to be the build-
ing up of the character of the students.
I would insist that when we are going
to see that the standard of education
iz going to be improved, there should
be more stress laid on seeing that
proper residential arrangements are
made for the students. If students
who have to go in for higher studies
should live in their own homes, they
will not get proper facilities there,
and their knowledge is also curtailed
by the disturbances at home. So, it is
very necessary that for higher educa-
tion, they should go and live in resi-
dential colleges. I would suggest that
there should be more and more of
unitary colleges and unitary Universi-
ties, for giving tuition to students, and
thus the educational system can be
improved to fulfil the aim that we
have in view.

The chief idea of appointing this
University Grants Commission is to
improve the standard of education. I
would suggest that the most impor-
tant thing is to see that there are
more unitary Universities. At present,
we fnnd that there are colleges in the
country starting like mushrooms,
where no proper standard at all is
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kept, and the status of the teachers
is also not properly taken into con-
sideration. The Secondary Education
Commission also have suggested in
their report that in order to improve
the standard of education, the status
of the teachers has to be improved. I
would request the University Grants
Commission to see that the teachers
get proper salaries, for unless they are
given the proper status, we cannot
hope that they will be able to exercise
proper influence on the students. As
I said earlier, the first thing is to im-
prove the character of the students,
and we cannot expect that from those
teachers who have not got proper
status in society. So, this is the first
thing that I would request the Grants
Commission to see to.
v

The second point which I would
like to suggest is this. We all expect
to have better results from our Uni-
versities; and in order to achieve that,
we expect also that there should be
more co-ordination between the
various Universities. For this purpose,
a certain amount of Central control is
necessary. Though I would not like
that we should interfere with the day
to day working of the Universities,
yet some sort of Central control is
necessary for this purpose. There are
various dangerous and fissiparous
tendencies current in India today, and
unless we are very vigilant, we may
find that national unity is destroyed.
From this point of view also, I woul
suggest that the Grants Commission
can help in keeping these Universities
together. There will be better co-
ordination between the different Uni:
versities. From the financial point of
view, again, there will be pooling of
resources, which will help the proper
Universities to work in their various
and different subjects. We should also
see that there is proper planning as,
between the various subjects. Some
Universities may go in for different
Subjects, while some others may be
doing research work. In that way, we
can help the universities taking to
different subjects. If the resources



83 University Grants

are all pooled together, then there
would be proper planning, and thus,
the unity of the country can also be
kept up by the Grants Commission.
We expect that our meuniver:ities
should produce big and educated
people, and for that, it is necessary
there should be unity in the country.
We require people for the various
works; the country is developing, and
we are finding it difficult to get tech-
nicians in various subjects. If there is
proper co-ordination as between the
various universities, it would be easy
to plan out the whole thing. In that,
I would suggest, the Grants Commis-
sivn can play a good role. So, it is
not proper to say that the autonomy
of the universities will be taken away
by this. Some hon. Member had said
that the autonomy of the universities
should be kept up. I also feel that the
uuiversity is an autonomous body, but
some sort of Central control is neces-
sary. The universities are expecting
some financial help from the Centre,—
aud I -know that unless that help is
given, we cannot raise the standard
of education—and when such help is
given, it is quite essential that some
Central control should be there to see
that the finances are properly utilised.

For these reasons, I congratulate
the Government on appointing this
University Grants Commission, and I
hope that they will help in improving
the standard of education, and besides,
the proper universities will also bene-
fit. There are new universities which
are still in their childhood, and re-
quire to be nursed. I hope that the
Grants Commission will see that they
get proper finances to develop them-
selves.
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Shrimati Renu Chakravartty: The
University Grants Commission actually
forms a very important part of the
recommendations made by the Educa-
tion Commission, known as the Radha-
krishnan Commission. It is funda-
mental to the proposal for improving
and developing the Universities. The
Parliamentary Secretary has already
detailed to us the history of the
various other Commis:ions that had
been set up from time to time, both

* by the Central Government and the

provincial Governments to investigate
and suggest remedies for the manage-
ment .and instruction at Universities.
It is well known that our Universities
have in the past and at the present
moment also suftered from various
defects, but it is also well known that
the recommendations of the Commis-
sions and Committees could not be
implemented because of the sad lack
of funds, and the policy of trying to
run the Universities without adequate
financial support. Actually, even some
of the very excellent recommendations
of the Radhakrishnan Commission
could not be implemented for the
same reason. From this point of view,
the intention of the Government to put
adequate fund; at the disposal of the

. Universities is a thing that everybody

will support, and especially those of
us who have been associatedq with
Universities for some period. We do
welcome it from that point of view,
but at the same time there is a sneak-
ing fear as to whether these funds will
be really adequate. Will it be that just
a small portion will be made avail-
able, or sometimes not even that, and
with that the Government will try to
dominate the Universities under the
plea of standardisation and levelling
up of education? If we really look at
the financial state of affairs at the
present moment, although the Parlia-
mentary Secretary has told us that
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38 per cent. of the expenditure on
Universities is donated by the State
and Central Governments, if we minus
the amount that is raised by the Uni-
versities and also minus the amount
that i: paid by the State Government,
then I am afraid the Central Grant is
insignificant and in this position in
spite of a number of Commissions that
may be set up, nothing will improve.
Not only that; we are afraid that
governmental interference in educa-
tional matters and especially the uni-
versities, will lead to further deterio-
ration. It is not correct to say that if
we have a Government taking a
“keener interest”, things will improve.
We have seen in our own University
in Bengal that the secondary educa-
tion Board chosen by Government
has made things so bad with regard
to examinations etc. that we have be-
come the laughing stock of India, if
not of the world. Therefore, it is a
very fundamental question as to
whether adequate funds will be made
available for the universities. When
we come to see the amount that is
received by the Bombay University,
the grand total of expenditure is

Rs, 1,36,00,000, out of which about

Rs. 75,00,000 comes from fees
Rs. 25,00,000 from the State Govern-
ment and only Rs. 3.00,000 from the
Central Government. In respect of the
Calcutta University, out of the grand
total of Rs. 1,96,00.000, Rs. 82,78,000
comes from fees, Rs. 43,39,000 from
the State Government and only
Rs. 8,54,000 from the Central Govern-
ment. I could give more details in
respect of other Universities. There-
fore, out of this total of 38 per cent.
donated by the State Governments
and Central Government, the State
Governments give much more than
the Central Government and we have
to see this in the proper perspective.
I do not agree entirely with my friend
Shri Gurupadaswamy that the job of
the University Grants Commission is
only the allocation of grants, because
even for allocating grants certain
other features of the Universities will
have to be looked into. For the very
fact that you have to look into the
needs of a particular University, yon
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have to give more powers to the Uni-
versity Commission. Therefore, we
recognise the need for planning, co-
ordinating and expanding University
education and correlating it to the
aims and needs of the national objec-
tive. That is absolutely certain. Bu*
we also want to see from the very.
outset that good care is taken to see
that the University education does not
become an appendage of the Govern-
ment.

As a matter of fact, there is clause
20. It is a pernicious clause, and we
want to oppose that clause. It says
that in the discharge. of its functions
under the Act, the Commission shall
be guided by such directions on ques-
tions of policy as may be given to it
by the Central Government. Now, the
point is this. Certainly there must be
co-ordination between the policy of
the Education Ministry and the Com-
mission, but the Commission must
have the right of going against certair
policies of the Education Ministry if
it so thinks fit. Of course, it will
naturally be guided by the directive
principles of the Constitution and by
the planning that has to be carried
out, but certainly there.:may come
occasions when the Commission, as the
highest authority and guided by
people of academic eminence, may
vitally differ from a particular policy
followed by the Ministry of Education;
and as such, I think it i3 very im-
portant for us to consider, when we
take into consideration this University
Grants Commission, what will be the
actual formation of this Commission;
whether it will be really an indepen-
dent body or merely an appendage of
the Ministry of Education. That is a
very important point. Our opinion is
that the Commission must be com-
pletely independent of Government.
Government may appoint two men
from the Ministries; of Education and
Finance, but the majority must be
men of letters and representatives of
Universities and college teachers. We
do feel that it is necessary that the
majority of them should be determined
on an elective principle. Two, for
"instance, could be men of letters
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elected by Parliament and five, T feel,
should be elected by college and uni-
versity teachers, because, one of the
things which the Radhakrishnan Com-
mission said was that when such a
Commission is set up, it is very im-
portant that Universities should not
look upon this Commission with fear
but with respect and it should be able
to guide the policies not as a police-
man but as somebody whom they feel
‘is highly eminent to do s0. They
should bave faith in the Com-
mission. Therefore; I' think it is very
necessary to have an elected member,
to . have a very big weightage of
academicians, of people of learning
rather than officials, because, in the
Bill itself, it is stated that:

“the remaining number shall
be chosen from among persons
who are educationists of repute or
who have obtained high academic
distinctions or who have experi-
ence in administrative or financial
matters.” '

The first part is all right, but the
later part may well come into opera-
tion and the Commizsion may become
just an appendage of the Ministry of
Education. That is exactly what we
do not want to have. The Commis-
sion’s status must be independent.

The otHer thing which we stress
very much is that the Commissiun’s
report and recommendations for granis
should be made available to Parlia-
ment. What has happened in the past
is that the Commissions have mude
certain recommendations after haviug
looked into the demands of the Uni-
versities. It is submitted to the Miris-
try and the Ministry, as well as the
Finance Ministry, looks into it and
‘the Government brush aside whatever
they feel is mot necessary and gives
just the amount which they think, in
their opinion, is enough. Since Parlia-
ment s given the right to ¢o.ordinate
and determine the standards in the
Universities, for higher education, 1
think it is very essential and ir is
Bnly right that such a Commission

22 FEBRUARY 1955

Commission Bill 9

should also submit its reports aud
recommendations to Parliament, so
that Parliament may be in the know
as to why a particular recommenda-
tion has been made ang the reasons
thereof, and why the Ministries have
not been able to give the recommenda-
tions full weight. At least they will
be on the record. That is a very good

‘deterrent and I think will really help

in the development of University edu-
cation.

Now, the other thing which the
people are rather afraid of is the
restricted conmotation of the word
University’. An attempt is made,
under the plea of improving stan-
dards—] am afraid our Parliament-
ary Secretary has also given ug this
impression—to restrict the amount of
University education. He says that
the big trouble that we are having is
the fact that so many Universities are
coming up. What is the total number?
31. Now, in a country like ours, I do
not think 31 is a very abnormally
big number. In a small eountry like
England, I think we have 14 or 18
Universities. I am not sure.

Shri S. S. More: Nineteen.

Shrimati Renu Chakravartty: So, it
is not a question of 31 being a big
number or not, but it is a question
of how to improve the standards for
thoze 31 Universities. That is the
thing which we have to consider. But
what we have actually seen is that,
whenever we have given this right of

Jevelling up, as they call it, or deter-

mination of standards, to the authori-
ties of Government in judging certain
Universities who are suffering from
warnt- of proper equipment, who are
fighting against poverty and financial

‘duress, the Government complain that

they 'have not got enough apparatus,
charts, equipment, etc. and make it an -
excuse to plumb down upon them
threatening cancellation of their

‘recognition etc. Therefore, instead of

helping financially, they try to restrict.

‘Such a tHing must not happen. What

ha; &ectually 'happened in this Bill
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itself is, the connotation of the word
‘University’ leaves out of its scope a
large number of affiliating colleges
which are today dominating Univer-
sity education. This is a very impor-
tant point on which I should like to
give facts and flgures. For instance,
in the University education in India,
we have four distinct types of Uni-
versities. One is the unitary type; the
second is the federated type; of course,
the Delhi University is the only one
of this type; then there is the teach-
ing and affiliating ‘type and lastly the
purely affiliating type. Actually, what
is the position? We find that -the
total number of people enrolled in the
University stage is 3,96,745 .out of
which 3,03,213 study in affiliated
colleges. I would net go into many
details. In Bombay, there are three
University teaching Departments and
22 affiliated colleges. In Calcutta,
there are 35 University teaching
Departments and 104 affiliated
colleges. In Madras, there are 21
University teaching Departments and
20 constituent colleges and 58 affiliat-
ed colleges. Taking the whole country,
there are 137 constituent colleges and
558 affiliated colleges or more. Out
of the total number of those who are
engaged in the University, namely,
3,96,745, the number of students
studying in the affiliated colleges
comes to 3,03,213. This is the po:i-
tion. The affiliated colleges are those
that require the greatest amount of
help, whether in the matter of appa-
ratus, whether in the question of re-
lieving overcrowding, whether. in the
matter of raising the salaries of staff
or whether in the living conditions
of teachers. They are the people who
require the greatest amount of help
if we want to improve University
education. And yet, by this Bill, we
are, by the term by which we are
going to call a University as a ‘Uni-
versity’, leaving out the affiliated
colleges.

Shri Syamnandan Sahaya (Muzaffar-
vur Central): In the Bill,

“University” means a Univer-
sity established or incorporated

Commission Bill ol

by or under a Central Act, a Pro-
vincial Aect or a State Act,
and includes any institution re-
cognised as a constituent college
of a University under any such
Act.”

How are they debarred? T ‘would
like to know that. The principle we
have enunciated is all right.

Shrimati Renu Chakravartty: Con-
stituent college. There is a separdte
category called constituent college.

Shri. Syamnandan Sahaya: The
definition includes that.

Shrimati Renu Ghakravzrtty: We
want an answer from the Ministry.
If only the Parliamentary Secretary
can assure us that all the affiliated
colleges come within the purview of
this word, then cerfainty I have
nothing to say. I would be very
pleased if the Government would
assure us that these affiliated colleges
that form the bulk of those who are
going to be educated in the Universi-
ties will come within the purview of
this Bill—I am then at one with them
and 1 will welcome such a move. But
as far as I can make out, it is not so,
I shall give you another example.
Certain difficulties have already arisen
by a resolution which was lately
undertaken regarding the question of
University teachers. their conditions
of service and salaries. Now, what
has happened? The two Universities,
—those of Mysore and Travancore—
according to the Radhakrishnan
Commisgion, had professors and
teachers who had the lowest scales
of salaries. Now, they have been
actually left outside the scope of this
measure. Why? Because, they were
told, “You are not autonomous”. They
were under the State Government,
and they were formed at a time
when those territories were princely
States. Therefore, they have been left
out of the scope of the resolution
because they are not supposed to be
‘autonomous’. Again, take the Uni-
versity of Delhi, a federated Univer-
sity. Those who are University
appointed teachers and those who are
college-appointed teachers—they have
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absolutely the same status. But
according to this resolution, they have
been left outside the scope of this
measure. So there is a great deal of
confusion on this point. As far as I
know, the ©bulk of the University
students come from the various
affiliated colleges.

3 P.M.

Shri S. S. More: Does the hon.
Member mean to suggest that all
ithese constituent colleges should have
direct relationship with the Univer-
sity Grants Commi*ion'.’

Shrimati Renu Chakravartty: As I
have already said there are three or
four types of Universities: one is of
the federated type; the other unitary
type; the third, teaching and affiliated
Universities and the fourth purely
affiliated Universities, as for example,
the Agra, the Gujerat,-and the Jammu
and Kashmir and Karnatak Universi-
ties. The majority of the Universities
are teaching and affiliating Universi-
ties. The word used here is ‘“consti-
tuent” colleges. Therefore, we want
to be clarified as to whether the
-affiliating colleges are also considered
part of the Universities and as such
eligible for grant:. Under the plea of
levelling up education, we are really
giving the Government a whip hand
in trying to restrict education. That
is what we are really afraid of.

Shri Syamnandan Sahaya: If they
are excluded, how would all-round
gtandard be maintained?

Shrimati Renu Chakravartty: I
would request the hon. Member to
address these questions to Govern-
ment, not to me.

Shri Syamnandan Sahaya: I am
making your task easier.

Shrimati Renu Chakravarity: So,
our request to the Select Committee
is to go into the connotation of the
word . “University” and extend the
term as to include these colleges, as
weill. If Government is really serious

. about planning, they should give due
consideration to this suggestion.
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There can be no development, unless
the Universities are encouraged to
turm out good students and the Pro-
fessors are given the necessary-
encouragement to do research work.
If the bulk of the institutions are ex-
cluded from the purview of this
measure, I am afraid it will serve no
useful purpose.

Mr. Chairman: Under clause 3, even
institutions other than Universities
are sought to be included.

Shrimati Renu Chakravartty: That
is only on the advice of the Commis-
sion. My plea is that the Commission
must have jurisdiction over the
affiliating "colleges, because they form
the bulk of the Universities, as they
are constituted today. Of course, we
would ‘readily support the inclusion
of other technological institutes also.

I havg already spoken of the type
of Commission we would like to have.
It should be a high-powered one; it
should be independent; it should be
composed of representatives on an
elected principleg the majority of them
should be men of letter:. There is
also a very good recommendation
made by the Radhakrishnan Commis-
sion, that the University Grants Com-
mission should have a panel of ex-
perts to deal with various subjects
which would require enquiry or re-
search. We do not find any provision
to that effect in the Bill.

Dr. M. M. Das: There is provision
for association of experts.

Shrimati Renu Chakravartty: Then
it is all right. I referred to that point,
because we consider it to be very
important. If it is there, I welcome it.

Then within the four corners of
rational objectives, the University
Grants Commission should try to
achieve co-ordination, planning and
integration. But. as I have already
said, there is a feeling that this
measure is likely to stifle the free
atmosphere of the Universities. Of
course, very few people today would
support autonomy in the absolute, but
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certainly autonomy for free scope for
the development of University educa-
tion, according to the needs and tradi-
tions of a particular University must
not be interfered with. For instance,
there are the words “determination of
standards”. This is a very vague term
and it may even become dangerous.
As a matter of fact, the Radha-
krishnanan Commis:ion has mentioned
this point also..For instance, the
Lucknow University may say that it
would like to specialise in sociology,
or may decide to have a special type
of education most suitable to women.
The Calcutta University, for instance,
may like to lay special stress on
domestic science; or some other Uni-
versity may choose to specialise in
some other subject. Standardisation
must not lead to stereo-typing. It is
essential that a vague term should not
be allowed in a statute, without con-
cretisation of what is actually meant.
We. therefore, feel that there is need
for the Select Committee to go into
the necessity of delimiting the exact
scope of the functions of this Com-
mission. I would like to concretise
some of them. In the first. place, the
University Grants Commission must
go into the question of expansion, not
restriction: how to expand the Uni-
versities, how to help them to expand
further, how to help a particular
department to improve, with finan-
cial or other help, should be its first
objection.

Secondly, co-ordination of Univer-
sity education and facilities for re-
search should be taken up in earnest.
With the limited resources at our
disposal, there must be a certain
amount of co-ordination of facilities
for research. Particularly in a subject
like neuclear physics, with limited re-
sources avoiding of duplication and
co-ordination should be there.

The third function should be to
ensure minimum levels of attainment
in examinations. That is very neces-
sary. We actually =ee that the attain-
ment of a graduate of the Agra Uni-
versity is different from that of a
graduate from the Calcutta University
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or Madras University. I do not think
there should be the same syllabus; I
do pot say there should be the same
books; but I do say that there should
be a minimum level of attainment.
For instance, I find that in certain
Universities the women students are
not taught even the rudiments of
natural science. Along with ensuring
common minimum standards of attain-
ment, there should "also be common
minimum level of syllabus—of course
not stereotyping of syllabus, but ensur-
ing of a minimum common level.
Then, of course, there is the ensuring
of the minimum standard of living for
teachers ang staff. These are certain
things which should be specified as
the functions of the Commission.
Otherwise the University teachers
feel—I do not know what the Vice
Chancellors do—and very rightly so,
that this Bill may affect the autonomy
of the Universities and may do more
harm than good. Therefore, we must
not arm the Commiszion with vague
or sweeping powers without knowing
exactly the scope and functions of the
Commission.

~-

Lastly, I would like to refer to
clause 14, which I consider to be a
punitive clause. Now what is the con-
sequence if a University does not
comply with the recommendations of
the Commission? Ag far as possible,
in education at least, we must avoid
punitive measures. The relation bet-
ween the Commission and the Uni-
versities must be on a friendly basis,
each respecting the other. Their re-
lation, as the Radhakrishnan Commis-
sion has very well put it, must be a
relation of friendship and not of a
policeman and a criminal. This can
be achieved if the Commission earns
the respect of the Universities. Clause
14, 1 think, must be liberalised. The
University Grants Commission may.
in the first instance, invite the atten-
tion of the Universities to any serious
defects which may come to its notice,
and if it is not satisfied with the reply
of the University, the Commission
may at a meeting attended by a re-
presentative of the University decide
on inspection by a Committee. Even
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that Committee should have some re-
presentative of the University on it.
Finally, I feel that if any particular
sanction has to be given, sanction in-
volving control or applieation of
punitive measures to a University,
only the specific item for which the
grant has been made only that can
be- suspended. But the sort of thing
that is envisaged here is almost the
starving of the University. It is said
here that it could also ‘“advise the
Central Government or the = State
Government to  withhold its grants
from that University or to take such
other action in respect of that Uni-
ver:ity as the Government may deem
proper”. This, I think, is very wrong.
We should avoid this attitude. I am
sure that, with proper co-operation
and with a feeling of respect towards
each other and with our desire to see
that University education really be-
comes something worth its name and
actually helps our young men to be-
come fit for the great national task
facing them, there is no necessity for
having such very stringent clauses ‘in
this Bill. The Joint Committee will,
therefore, have to consider the finan-
cial aspects of the Commission and
how to prevent unnecessary interfer-
ence with the autonomy of the Uni-
versities. They should also consider
how to constitute the Commission in
a democratic way with the represen-
tatives of Universities, teachers, edu-
cationists and public men.” I would
like to stress again that we must see
that this Commission is an indepen-
dent ane and more or less on the
lines of the Union Public Service
Commission so that it is not a replica
of the Government. It must reflect the
educationists in the ‘country and there-
fore it must not be merely an append-
age of the Government, with whom it
can work in close co-operation with-
out having such. clauses as are added
on here. For instance there are these
clauses 20 and 21. It says that the
Commission- shall be guided by such
directions on questions of" policy -as
may. be .given to it by the -Central
Goygynmepd:and if any dispute arises
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as to whether a question is or’is not
a question of policy the decision of
the Central Government shall be final.
I think that this sort of a clause 1s
rather dangerous. With these tew
words, I commend the motion to the
Joint Select Committee.

Shri N. M. Lingam (Coimbatore): I
rise to give my general support to the
Bill. While doing so, I cannot help
making some ohservations on the sys-
tem of education that is obtaining in
the country generally. The House
knows that the University education
does not hang by itself; it is related to
education from the primary stage up-
wards. Nething is so unsettled in the
country today as the system of educa-
tion from the top to the bottom. Com-
missions and committees are appointed
for the re-organisation of the University
stage of educaticn, the secondary
scheme of education and the basic
type of education. We have conferences
and seminars without number. But
still, I regret to say, we have not evolv-
ed a national pattern of education. In
other words we do not have definite
objectives. We do not have goals which
will subserve the national ideals by
developing what I call the national
character in our young men.

We have launched the First Five
Year Plan and are on the eve of initiat-
ing the Second Five Year Plan. We
may achieve economic independence. If
the system of education is not improv-
ed, all achievements of the Five Year
Plans will be of no avail, That
university education is anything but
satisfactory can be seen not only from
the low standard of education at all
levels but also from student indiscipline
and from the drifting that the students
are having. It is most unfortunate
that our young men and women having
lost their moorings become a prey to
every -slogan not knowing their own
national ideals, not knowing their place
and tha place of education in the
scheme of things. The Commission
may serve a limited purpose under the
Bill. It may comserve funds from
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various sources; it may even succeed
in getting more funds from the Gov-
ernment; ‘it may equitably allot these
funds to various universities. But, un-
less it is a high power body, unless it
functions as a sort of brains trust and
unless it is highly independent and
guides the system of education in the
country, it will be only an extension
of the Secretariat and the Education
Ministry and nothing else.

[SarpAR HUkAM SINGH in the Chair]

Instead of having a Commission with
this limited function it is better to add
one or more Deputy Secretaries to the
Education Ministry and carry on with
the work. I consider this of the highest
importance that the Commission should
not only be independent but ailso be
composed predominantly of .academi-
cians of the highest repute. Under.
clause 5 of this Bill not less than two

members shall be chosen from among ’

the officers of the Central Government
1o represent the Government. The re-
maining number shall be chosen from
among persons who are educationists
of repute. I would be satisfied if that
clause ended there but it goes on to
say about people who have experience
in administrative or financial matters.
By including people who are experts in
the administration or financial matters
we may jeopardise the working of the
Commission. We may create a Com-
mission which will be more an ad-
ministrative body than an academic
body. I urge strongly that the Select
Committee should look into this ques-
tion and see that the majority of the
members are university men of high
Tepute.

I come next to the state of education

‘in the secondary stage. It is common-

knowledge that our high schools—most
of them—have improper equipment,: in-
adequate  accommodation and poor
staff. We do not have trained men.
The type of men that man our
eecondary schools is itself' of a low
order and even among them we do not
have: adequate trained men. The
Secondary Education Commission has
made far-reaching recommendations

and the Government is earnest about
implementing those. recommendations
but - the. recommendations or the
measure of Government’s implementa-
tion of them do not touch the fringe of
the preblem.

University education has rightly to’
be related to improving the masses of
the country. By producing a few bril-
liant graduates with high academic
distinction the coutnry is not going
to become great. We should not make
the country great at the expense of
millions of men steeped in savagery. If
the country is to advance, the condi-
tion of the masses has to be raised
not oniy by giving education, but by
giving them culture. The Statement
of Objects and Reasons to the Bill says,
“It is also necessary to ensure that the
available resources are utilised to the
best. possible effect”. But what do we
actually see in the Education Ministry?
Grants sanctioned to all manner of
things: yogic research institutes, All-
India Women’s Hockey  Association,
Indian art exhibitions in U.S.A and
U.S.SiR.; we have tension projects and
literary workshops, - youth welfare
schemes and an infinte variety of ex-
periments. Our resources, I feel con-
strained to say, are frittered away. We
cannot ask the nation to admire the
glory of the sunset when millions do
not know the three R’s. It is necessary,
therefore, before we concentrate, be-
fore we give the lion’s share of our
revenue to the Universities, to see that
education is strengthened from the
lower stages. Primary education is
being tinkered with in several places.
Even with regard to the secondary
stage, each State appoints its own Com-
mission, and there is no co-ordination
between the primary stage and the
secondary stage on the one hand and
between the Centre and the State Gov-
ernments on the other with regard to
the reform of secondary education.
Even in the State of Madras I find the
Education Ministry. disagreeing with
the recommendations of the Secondary
Education Commission with regard to
the duration of the higher secondary
stage or the university stage.
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Then, this Bill does not deal with
ihe problem of language. We are com-
mitted to imparting instruction in the
regional language up to the higher
secondary stage. But in the University
stage the instruction is in English in
most of the Universities. We do not
know what {he future is going to be.
So, unless there is continuity of in-
struction, the”gulf between instruction
in the higher secondary stage and the
«University stage will widen,

It is our desire to see our Universi-
ies restored 1o the glory that it was
theirs once. We want them to be
centres of encyclopaedic knowledge.
We want them to inspire every indi-
vidual in the country and also every
educational institution in the country.
But it is important that our limited
national resources are conserved and
that University education is built up
not by pooling together certain grants
and distributing them to Universities
but by building education from below;
by strengthening education from every
stage, at all levels, so that our man-
power may not be wasted, so that c?ur
young men may not face frustratlop
after leaving the portals of the Uni-
versity, so that education may prove
not only the panacea for our ills—be-
cause ultimately even the success of
our democracy depends upon the pro-
per type of education—but also it may
guide our national policy in the
interests of ourselves and of world

cace.
pﬂShrfmaﬁ Tla Palchoudhury (Naba-
dwip): I have just a few remarks to
make on this Bill which I heartily con-
gratulate the Minister
brought. When one reads the title of
the Bill however, “University Grants
Commission Bill”, one is apt to think
that it is only a Grants Commission
and is not there to co-ordinate and
determine the standards in institu-
tions for higher education or help re-
search in scientific and technical insti-
tutions! The whole dignified function
is not envisaged in the title and one
gets rather a wrong impression that it
is only a financial outlook that is be-
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ing presented. When a Commission
such as this comes into being it is
hoped that it will be a guide, philoso-
pher and friend of all Universities and
will have the position of a respected
ally wherever Universities are concern-
ed.

In India today we need more Univer-
sities that are residential in character,
more full in their comprehension, like
the ancient Universities of Takshasila
and Nalanda where the relationship
between the professors and students
was something personal, intense and
vital. Such a relationship cannot
flower unless it is a residential Uni-
versity. The Commission must take
into consideration funds for such things
to come into being.

The youth of the country must be
enthused over and over again and very
intensely for the welfare of the country
and for the advancement of India. On
the youths depends the future of India,
and they must learn .that the country
is theirs. They must be shown the
path of self-sacrifice, they must be
interested in social welfare and devo-
tion of their time and energy to the
bettering of the country. Such ideas
must come from the teachers directly

.to the students. It cannot be imparted

through books.

Secondly, Universities today must
work in close co-ordination with jobs
that can be offered in the next five
years. That is one of the main points
that I have to recommend. We must
have Universities that will teach our
students such subjects that will find
them scope to be employed after they
come out of the portals of the Univer-
sity. The frustration that faces stu-
dents today is colossal. I wonder if the
Ministry realises what is happening to
youth in India today! They have no
hope of a job or any kind of employ-
ment to maintain their families after
they come out of the Universities.
What they have learnt, to them seems
useless, and often goes rusty in their
minds. If you loog Into the middle
class homes all over India, there is -
utter depression. Hence, it is essential .
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for Universities to develop on the lines
of jobs that can be offered in the next
five years.

The other submission I would like to
make is this. The Parliamentary
Secretary mentioned three points,
namely, absence of co-ordination, want
of funds and want of personnel. All
these wants are caused by the fact that
every University nowadays tries to be
an omnibus University. That cannot
really work. Universities must be
specialised, and we must have
specialised Universities for specialised
subjects. We must have Universities
for humanities, for scientific subjects,
social sciences, medical sciences, and
our own Indian system of medicines,
namely, ayurved must not be forgot-
ten—industrial Universities, and gene-
ral Universities that will teach langu-
ages and any kind of cultural subjects.
Unless that is done, the funds that are
given are diffused and what is given
for buildings and equipment goes to a
varied number of subjects, whereas if
it was given to specialised Universities
for specialised subjects then the funds
could be utilised to the full and the
students would benefit thereby.

When we consider Universities we
must not lose the background that
stretches far back into the history of
India, our old cultural heritage. I would
recommend that the Commission takes
into consideration the establishment of
a Sri Chaitanya University as it was in,
Nabadwip. It is not a University that
has to be made newly, but it is some-
thing that has only to be revived. If
we lose the ancient traditions that
we had, we lose .much that was India,
we lose much that can be future India.
I strongly recommend that the Com-
mission, and the Select Committee
when they go into this Bill, take this
matter into their direct consideration
and do something about it.

1 agree with the hon. lady Member
opposite that the description of “Uni-
versity” in clause 2(f) should be more
liberalised. The affiliating colleges not
to be included in that description is
really harmful to any good effect that
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this Bill proposes to have. There are
558 affiliating colleges all over India,
and if those are not going to come
within the scope of the grants or help
which is going to be given, we shall
tose much of the benefit that this Bill
could ever offer. These are the colleges
that feed the Universities and a large
number of students are in such col-
leges. This clause should certainly be
liberalised so as to include all the affi-
liating colleges as far as possible.

Expansion should be the note; every
branch of study should be able to be
pursued in the Universities. This alone:
should be the guiding factor in any Bill
that is passed as regards Universities.
In the same way, no cultural aspect
should be forgotten. Today, Santi
Niketan embodies Tagore. That is the
work of his own hand. There is no
better memorial that we can have for
Tagore than Santi Niketan. There is
now a crying need that we should to-
day immortalise Kalidasa in the
Vikram University at Ujjain, because
Kalidasa is the most beloved poet of
India. When we read the lines the

«

picture of the dark rain clouds that
he brings to us touches the mind of
every person in India, all separated
lovers are carried on the wings of his
poetry and fly towards Ujjain. Let
there be a concrete proof of that love
by having a University in the name
of Kalidasa. I hope that the Select
Committee will take this into their
wholehearted consideration and recom-
mend such a University to the
Commission. I have every hope, that
this Bill will surely be of benefit to the
Universities and do everything towards
improving education in India. Educa-
tion is being re-orientated, this Com-
mission has a large part to play in
giving that stable character to educa-
tion which will take the youth of India
forward on the glorious path before
them.

Ry ww T (@) Tt ghatdE
iz kT &7 Padeas smar & @@ A¢ W
# oy o P onk wler o g @
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REECE R

# 1 & oty T anEw: T aEAd
T wft A wor @t o @ ww
Tedas w5t gvters Pear & a7 3 Tet
& gud oivfaw 7 g @ swor 4] wmn
Ft-wEa d TR T AT T |
Dr. M. M. Das: I may inform the hon.
Member that I understand Hindi quite

nicely; at least his Hindi I will under-
stand.

Mr. Chairman: There should be no
fear now.

o dy W T ouie @ oaT PR I
a7 w1 R & P ooiwww afywo T

st af SR Pom wwsn wmr & 1 W@

2w faswr Bt 3w @y @ A wB
e Thesior @ gutera oAt g
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FEHT FT AIET FIS o |
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TR I T @ @ g En
g e ¢ b o oo oft dd ¥ s o
N AFT FIA T ATA WS FESR &
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oty weat Peeht ded @ aw F gE
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denal & Tgad W At gEEat @
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foan @ few #-olk waw @ Tew & A
gm 1 ggley A° 9w % e et
aww & Sitaw @ & o et Ty
F IIT T ASET B ET A g ae @
AR ga1 angd ats feet Tewr F1
g @ T g o en't s ey
Thewtr o1 faly @ ) T AT
& arr A" ATAT HIEU FAT FEA & |

Eumari Annie Mascarene (Trivan-
drum): Listening to the speech of the
Parliamentary Secretary of Education
I was very much impressed at the
grandeur of the ideas that he presented
before this House about university ang
education in general, but I regret to
say that those high-flown ideas, d.gni-
fied and grand, do not fit in with this
Bill,

With regard to the university and
its functioning we have two systems
that app'y to the Republic of India. If
na.ionalisation of education is the cb-
ject of the Government, then this Bill
is the first step to start implementing
the idea, but if nationalisation is no:
the object then I beg (o submit that
the system of education should be con-
fined, as we confine industries, to 2a
mixed economy. We have funciions
discharged by the private sector and
functions of universities undertaken
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[Kumari Anmie Mascarene}

by Gevermment for the public sector,
In a democratic country we,have seen
that the mixed system of education has
been in vogue, Privaie institutions
have fared very well and have advanc-
ed educat’on to a great extent in
Europe and America. We find that
literacy 'is highest in my State, Travan-
core-Cochin, in the whole of India,
There private bodies have been run-
ning the educational institutions. Not
only Christian Missionaries but also
Hindus have been running educational
institutions in Travancore-Cochin.
Trivandrum is calleg the City of Col-
leges and Travancore-Cochin is called
the Temple of Learning,

- How far can we reconcile the idea
of a democratic educational institution
with this Bill?. That is the next point.
We have ap Education Ministry and
the nation is spending a very big
amount on the Education Ministry,k We
have a learned man at the top as Edu-
cation Minister. I think the nation is
spending enough fcr education and
supervision. This University Grants
Commission, in my view, is nothing
but an elaboration of the machinery.
The object to be reached is the same,
By this elaboration of machinery, we
are not going to do anything rore to-
wards stabilising education in univer-
sit.es and standardising the efficiency.
1 agree with sec.ions 12 and 13 of this
Bill, but from section 20 onwards, all
the sections are conmtradictory to the
nature of education in a democratic
country like ours.

This Bill & calculated to stabilise
education by a grant from the Centre.
Nobody can object to it, We welcome
financial help not only from the Centre
but from anywhere as far as education
is concerned. But the Bill wants to
supervise the grant—not only 1o
suipervise the grant but to interfere
with the curriculum, interfere with the
granting of degrees, interfere with the
appointment of officers and interfere in
every respect. On the whole, the.policy
of education is the policy of the Gov-

ernmeni. How far can we recomcile
this more or less totalitarian type of
supervision with a democratic country?
I quote ‘an accredited authority on edu-
cation from our own State who is now
holding a very important pesition.

Shri Achuthan (Crangannur): Who
is he?

Kumyari Annie Mascarene: Professor
Radhakrishnan, He says that autonomy
of universities is an essential condition
for it§ efficient functioning. He says
that we should not make inroads into
the autonomy of the universities. Even
addtional grants can be made in such
a way that the self-respect of the uni-
versity is not injured, “Autonomy
covers besides financial freedom, aca-
demic and administrative freedom as
well.,” Considering this point, Sir, 1
wish to submit that the best results of
university education had been contri-
buted by autoncmous universites like
Madras, Bombay and -umiversities
abroad. To-day India owes much of
its university education to this type of
universities. Therefore, I beg to sub-
mit that¢ this Bill, instead of doing
good to universities, does more harm.

Sections 20 and 21 more or less die-
tate rules and regulations for the func-
tioning of universities. The University
Grants Commission consists of three
members frcm Vice-Chancellors, two
members from Governrment and four
members from arhong aceredited edu-
cational authorities. No doubt they
form an efficient commission. But what
about the principle of selection? Who
are the three Vice-Chancellors you are
going to have? I wauld rather prefer
that all the Vice-Chancellors of India
be summoned and askeg to elect three
members from among themselves.
Again, on what principle is the ques-
tion of Cha’rmanship based? There are
two Government -members. Who is
going to- be the Chairman?

There igione more point, Here is a
B:ll asking for sanction of Parliament
for an gmount to be spent on the Uni-
versify Grants Commission, T would
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suggest a different method. We wan!
some supervision of universities be-
cause too many colleges have arisen
and education is almost running riot,
especially after India became a Repub-
lc. Strikes, indiscipline, want of
character and want of learning are the
characteristics of modern education.
These have to be supervised, I agree.
But should you have an expensive
University Grants Commission for
that? Why can’'t we have an expert
committee to sit in deliberation over
the rules and regulations to be drawn
up? Let the report of the committee
be presented before this House; let the
house consider it and pass it; and let
the Central Government enforce it
through the State Governments in
their own respective universities. We
can save so much money by this
method. I feel that in this Bill the ques-
tion of education has been looked at
from the wrong angle. Mass literacy
and free and compulsory education for
the children of India are essential for
our democratic population. To-day in
every State literacy varies. We have
to tackle the question at the very
foundation. Unless we reform our
secondary education system and pro-
vide for compulsory primary educa-
Hon, we can’.ot reform university edu-
cation. It is futile to build the top
structure and decorate it without
strengthening the foundation, because,
some day or other, the whole structure
is bound to collapse.

Next comes centralisation. I have
already dealt with it, but I wisn 0
submit that this is foreign to the idea
of democracy and I am surprised that
this Government should have brought
it. If you follow the whole Bill section
by section, you will find that it is a
typical example of a totalitarian system
of education. 1 will congratulate Gov-
ernment if it is prepared to nationalise
education, becavse education should be
the first charge on the national income;
education should be the first subject
which a Republican Government will
have to handle, if that Government is
® progressive democratic Government.

650 LSD,

22 FEBRUARY 1955

Commission Bil. 120

4 P.M.

This Bill could have been appreciat-
ed, if Government had set apart a good
percentage of the national income for
education. In U.S.S.R., they have set
apart sixty per cent. of their national
income for education. This is something
which the education authorities there
have told me in person. If you go
there and look at the educational insti-
tutions they are having, you will feel
tnat they spend much more than sixty
per cent. Similarly, in America and
England also, a good percentage of the
national income is invested in educa-
tion. But what have we invested in
India? We have invested only about
two per cent. or something more than
two per cent. With these contributions®
to educational advanc.ment, how can
you bring forward a Bill for the setting
up of a University Grants Commission
with such an elaborate machinery, and
involving an expenditure of more than
a lakh of rupees? How can you justify
it? I appreciate the intentions of Gov-
ernment. I appreciate their intentions
to do something to solve a problem
which is staring the nation in the face.
1 can understand that, but I am sorry
that they have handled the question
at the wrong end. It is just like crown-
ing a leper patient with a diadem.

I would, therefore, request Govern-
ment to consider before passing this
Bill, schemes 10 re-organise primary
and secondary education on a strong
basis, and then to pass this Bill to
erown it all, so that the future India
may be an enlightened country.

M Two o Jw (FHET--TE( : qR
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gt 39 ww a1 g WA @ Tag 4
amra & T Tagrt ol Py et
T awv ¢ | Taataameat @ s ®
THET F44 @ Tag, FiT @ Tagataaey
F Pwg Pady wewr %1 Town @ s
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“We have considered the pros
and cons of prescribing additional
duties for the Commission, besides

the allocation of grants, and we
have decided against it.”
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T not less than one-third of
the number of members shall be
chosen from among the Vice-
Chancellors of Universities and
heads of institutions deemed to be
\aiversities under section 3:”

@ we § % qew ol @ w5p
agal ®1 qEY qEed @ § AT ghm
# et cafem fogiw @ O & wp T
FEA WA dlHA dgF 9% Aq e &
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g & T T agte @1 Paofe &t
= fom ol oftar wgia & Fafor e
& tou @ Tear weft & o weitagrr
sl d oty IR g atee
e ol
3w amr @ gud fewd # e maw &
o not less than two mem-
bers shall be chosen from among
the officers of the Central Govern-

ment to represent that Govern-
ment;”
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M iicad the remaining number shaill
be chosen from among persons
who are educationists of repute or
who have obtained high academic
distinctions or who have experience
in administrative or financial
matters.”
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[SHRIMAT1I KHONGMEN in the Chair.]
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“It is vitally important, there-
fore. that the appointed members
should be chosen for the qualities
mentioned above and for no poli-
tical, regional or communal reason
whatever. It is equally important
that their position shall be as
secure as is constitutionally pos-
sible. We regard their responsi-
bility as similar to that of the
Federal Public Servcie Commis-
sion: their position should be simi-
farly safeguarded, and they should
be under a similar restriction as to
future employment—in this case
they should be debarred from sub-
seauent holding of any university
office. Thev should be appointed
for six years but of the first three
to be appointed one should retire
after two and ‘another after four
years.”

T waeg & At ag wE & T N
vz w1 famle® 3w omiw w gw
o & @ worw € fw ow tawierd @
v gy g gaEr ot s Ew d T
™ T o g TR AE wiaw
% rq g @ew ¢ e W aww
WEH I o A aET gEw A ¢
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fnfaar & anr ¢ aw | getad o g
giratddt mem wimam @ g F
it b amat A frar & v @
Teg & A wE s 9w w1 g T
7 gaEw w3 Tew 9w

YET T RO €@ & qo A OWT R0 &
Tq & @ T § PH e a% Avtw W
ToE® & TT T GCPR F QT ATHER
g 1 diew 9w aw @ e gt &
T Aifa & Poa wwr 1 A abh | R
arhT # it weEd atywiat # T
T W FT gz g P wiw @ Prww
At & gEeg @@ & @ 99 @ AN
# @z @ & T gw wwed W wwrd
faofr e T T 1 eeET @ 9w
zhm o #i7 & ot R & Tow @ B
Tghy @ anes ¢ g &1 Padfror Yeww-
Taameg &¢ o graenR w3 F ey
Fh g ar Mol st gw A
FTHR #t TEHT AR FOU Aed | g
fod 3w &1 wAwTw T ated T
wiw @ feww ¢ & w1 afaww
FTER oAUA Y A TE 9w & | A

Tt &9 &1 @ Iwiy §F &1 & afuwEn

grerfiera e @ agw @
derd e wwe @t owsm e
tabirer w1 ogR et weorew gl
m@F g st efsn e Wy
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[ wwo g0 7]
I GEAT W ST WM TRIN. I qR
Pt ave #1 e & Tt & @ W
et § wwdt & a1 T, q@t gw w
# uigr 3% ¢ 1 de fef wiew antaw
¢, Teww wiet &, st Peends €, W
WA U eER § ¥EEd A |t
&, a8 et g et & g ot Tarn

g & @ Yo g Padww w1, G @
g g Tt ¢ wEn @ ww A
Taard & 99 g TER B S B AW
st Frdeet gwr Pen en ated ot
3T & 99 AT AT AT FT @I
71 9 ot afe oW & ot Paataarerat
% gumr & fad o I HEe giatdd
Fiaye 4w @ awd o ¥ T8 uw g
% g ¢ & e

T gt # A A gw Pew w1 g
T & :

Shri S. S. More: I have been very
geenly listening to the debate but 1

find that most of the speakers have
emphasised the academic, educational
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aspect of tne matter. Is that outlook
enough when we proceed to consider
tnis present measure which is of the
greatest importance? Now. I want (o
bring to the not.ce of this House that
in looking at this educational matter
we must also take into consideration
the social aspect. What is our objec-
tive? Acccording to the Prime Minis-
ter. the creation of a society which is
of @ socialist pattern is our objective.:
That is another way of saying, as had
been said in the Constitution, that this
Constitution shall try to create condi-
tions where justice, social, political and
economic, shall be assured to every
citizen. So, what sort of sbciety we
want to create? Many people have
emphatically asserted that economic
inequal'ties shall be removid. First,
they .shall be narrowed down and then
finally removed. The eccnomic in-
equalities are not the only ulcer from
which our society suffers. If we sub-
ject our economic inequality to a fur-
ther analysis and make a further prob-
ing into it. we find that our society is
c'eaved into two broad aspects, the rich
and the pocr, and if we want to create
a socialist pattern of society, then we
must also, at the same time, try to re-
mcve the educational inequality which
1s one of the fruitful sources of evo-
nomic inequalities. That ought to be
the purpose. Of course, 1 do admit
that it will be a long range purpose.
We cannot create such a society
overnight, and therefore our whole
educational system, right from the
bottem to the top, must be
tuned. must be in accord with the
social objective, and only then we can
approach in the right direction.

Now, we are going to create a Uni-
versity Grants Commission. Most of
the speakers have pointed out certain
recommendations from the report «f
the University Education Commission
which had submitted its report in
August, 1949. But this report, which
I have tried to peruse in my own way,
has become a sort of antiquated docu-
ment. After this report of 1949, we
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have framed our Constitution and that
Constitution has come as a final docu-
ment on the statute-book and in the
preamble of that Constitution all our
social objectives have been mentioned.
In the terms of reference to that Com-
mission, there was no such term
whether the educational system should
be devised, planned or shaped for the
purpose of giving concrete shape to
the social objective which was men-
tioned in the preamble.

Dr. M. M. Das: The Commission has
discussed it.

Shri S, S. More: My submission is
that it is this preamble which must
control all our action, all our deciara-
tion, and as far as this report is con-
cerned, it looks to me at least, as being
one in the tradition of those Commis-
sions, dating from the wood-despatch
of 1854 followed by the Hunter Com-
mission, Raleigh Commission and the
Sadler Commission, and all other Com-
missions appointed by the Britishers.
It is on the same lines, a sort ot
bureaucratic, a sort of British outlook,
prevailing to assert on our educational
system. With the enactment of the
Constitution, I think the British out-
look has‘receded back and that this
new social outlook must come to the
forefront, and try to control and re-
gulate all our actions.

Now, this University Grants Com-
mission—I shall’ come to the constitu-
tional aspect later on—is supposed to
co-ordinate standards. The purpose is
given: it.is for the co-ordination and
determination of standards in Univer-
sities. The Radhakrishnan Commission
itself has stated that in our attempts
at such measures for co-ordination,
and determination of standards, we do
not want to create a stereotyped uni-
formity. This country is a vast country.
Different States have different difficul-
ties, .different problems, and the edu
cational development of all States is
not even: is uneven. Therefore, in as-
sessing what should be the proper
standard, or in their efforts to co-ordi-
nate the work of the different Univer-
sities, the peculiarities of the States,
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the social conditions prevailing in all
the States and the particutar classes of
society which are trying to take ad-
vantage of this University education
must be the deciding factor, and some
dead bureaucratic attempt to create
uniformity which will yield to the
same yardstick is not and could not be
the objective of this University Grants
Commission. I will take some concrete
instances. I come from Poona. You
know Poona is a place where so many
institutions have been started, and the
fradition of Maharashtra, as far as
private effort in educational life is con-
cerned, is very glorious, and I am proud
of that tradition. The late Mr. Gokhale
started his public career in a private
institution. The late Mr. Tilak also
started the same way and I can men-
tion a host of names which have be-
come as bright as the stars on the
firmament, as far as the educational
history of our State is concerned. Not
only did they set up a standard for
themselves, but they even set a
standard for.the Britisher to copy.
Therein lay their greatness. Now, if
we are going to prescribe some yard-
stick of standard and bring about some
mechanical co-ordination, education
will suffer. Education is not some dead
material which could be lumped up
and given some final shape according
to the wishes of the Central Govern-
ment or any other Government., It is
a live thing, integrated with the lives
of the pepole, integrated with the lives,
aspirations and social conditions of the
people. And, therefore, any attempt
to create a dead uniformity, and
stereotyped uniformity, will be an
attempt to create a stuff which has no
life, which cannot expand.

I shall give an instance. Now, all
the educational institutions in Maha-
rashtra or at any rate most of them—
I am talking about the universities and
colleges—are localised in urban areas.
But what about the rural pepole? Some
people were saying that there is an
attempt on the part of some persons
to get some communal preference. I
am not a man given to communal pre-

~
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judices. But take for instance the
peasant. The young pepole from the
peasantry are taking to education; the
young pepole from among the working
classes are taking to education. They
have not the finances. University edu-
cation, at least in the Bombay State,
has become the luxury of a few. The
cost of education is going up and poor
people, pepole belonging to the middle
classes are forced to withdraw their
girls first and then their boys from
educational institutions. What is the
effect? Social disparity is increased. On
the top of economic inequality you are
creating a social disparity; the existing
gulf is widened, generating social dis-
content and rivalry. Most of our
bureaucratic civil servants who are
supposed to be ruling the destinies of
this country come from the upper
strata of our society. They want to
keep the higher education as the mono-
poly of their sons and daughters so
that when administrative posts are to
be distributed, only their sons and
daughters can have all preference, with
the possible competitors coming from
the peasantry and the lower middle
classes eliminated in this economic
struggle. 1 would, therefore, say that
mere laying down of standards is not
enough. The Commission must also
look to the social composition of the
people.

Let me give another instance. My
hon. friend Mr. Khardekar, who is
going to be one of the Members of the
Select Committee, had a very good job.
He was the Principal of a Government
College. He kicked off that job and
in a spirit of self-sacrifice startedq a
private institution. He took his college
to the rural areas. It was started for
want of finances. The best of the
intellectuals that he was sucessful in
gathering around his mission had to
starve; and the best qualified persons.
-who would have procured a fat job any-
where in the country, and who sacrified
their all, gave it up in dismal frustra-
tion. Therefore, the utility of such
tnstitutions is to be.assessed not by

22 FEBRUARY 1955

Commission Bill 138

some standards forged at the Centre in
Delhi, in the light of urban conditions,
to suit the bloated purses of a few
rich, but from the point of view of the
lower strata of society, the toilers who
are looking forward for a new life
which we have promised them. There-
fore, merely setting up of standards of
a university would not do. We expect
this Commission to look to the social
composition of the majority of the
people, look to the needs of the uni-
versities, look to the needs of'the col-
leges, and these needs have to be as-
sessed in terms of the social strata of
the large number of children who
enter them, or seek to enter them.

I am not suggesting any Utopean
plan, but take the instance of Great
Britain. Now, Great Britain is not
a socialist country, in the sense we
understand socialism. But there the
administrators, the Conservatives,
have realised that if they do not pro-
vide all the facilities for young people
coming from the workers’ ranks and
the peasantry’s ranks, there will be
a revolution and there will be anar-
chy, So, what are they doing? They
are diverting most of their funds for

the education of such classes. How?
I shall give the House -certain
figures.

In 1935-36 the endowments contri-
buted 14.5 per cent. of the total earn-
ings of the Universities; in 1949-50 it
went down to 8.7 per cent. Donations
and subscriptions were 25 in 1935-36;
they went down to 1.7 per cent. in
1949-50, because the rich persons re-
fused to shoulder any responsibility.
Grants from local and educational
authorities in  1935-36 were 8.7 per
cent. ; they went down to 46 per cent.
The percentage of parliamentary
grants—we are very vitally concerned
with this—in 1935-36 was 34.3 per
cent.; but it went up to 639 per cent.
(that is nearly double) in 1949-50,
within a period of ten years or so. In
1938-36 the fees collected was 32.5; it
came down to 17.7. Other incomes were
75 in 1935-36; it came down to 6'5.
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This was the percentage of the sources
of income of the 6 million pounds spent
in 1935-36. But in 1949-50 the tota!
expenditure went up to 20 millior
pounds. From 6 millions to 20 millioas.
(overnment recognised their responsi-
bility for removal of social inequalities.

I shall give this House some interest
ing. figures so far as our country is
concerned, The Radhakrishnan Com-
mission said that 10 per cent, of the
pupils enrolled ae entitled to exemp-
tion from payment of tuition fees, A
certain percentage has been laid down
as an obligatory condition. They can-
not exceed one-fifth or one-sixth of
their expenditure. State Government
and University scholarships are to the
tune of one per cent. Now, let us see
what is the position #n England. 1
have these figures. In 1949-50 62,000
pupils out of a total pupil population of
85.000 (72 per cent.) were receiving
either freeships or scholarships, And
there primary education is free and

compulsory, Not only primary educa- .

tion, but certain stages of secondary
education also are free and com-
pulsory. Naturally, the number of
persons coming from the poorer sec-
tions going to the colleges and going
in for university education is much
larger than it could be #magined here.

Some of our State Governments are
playing with the idea of free and com-
pulsory education. They say that their
objective is to attain universal educa-
tion within a period of ten years. But,
unfortunately, in my province, even
primary education is being made diffi-
cult because fees have been raised. I
am not trying to voice a grievance
here, but that is the state of affairs,
Now,—I am speaking subject to cor-
rection—in our State, Government lays
down that before a college is affiliat-
ed to a university, it should fulfil cer-
tain conditions.

Shri Khardekar (Kolhapur <um
Satara): It is the University that lays
down the conditions. ’

Shri Syamanadan Sahaya: That
was. the position #n certain Universi-
ties, Buf now it is the Universities.
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Shri S, S. More: These Universities,
in their own craving for a certain
standard, are making the life of poor
institutions which are catering for the
poor people difficult. For instance, my
friend Bhaurao Patil of Satara has
readered yeoman service to the cause
ol education, ang particularly the edu-
calion of the tollers, of the exploited,
He is starting so many college institu-
tions in riral areas. And the Univer-
sity says you must deposit forty
thousand, sixty thousand rupees with
us; withont that we cannot grant you
initial re: ognition.

Then the building standards are
there. (ou know in this poor country
sixty o1 seventy per cent. of people
live in huts, and one Mr. Mehu who
was the Director of Education ia
described the
econonic conditions and the education-
al conditions of our country in very
bagd terms, He saig that students are
made to sit in schools which are no
fit even for stables according to British
standards. Take living conditions into
account. Most of them live in huts,
mug huts. Ang when we start any
college, then Government comes down
with a condition “well, you must have a
building of a particular pattern; you
must have sitting accommodation of
ten square feet” or fifteent square feet
—1I do not know exactly the latest re-
quirement. Not only that. All the
money collected by these educational
enthusiasts in their enthusiasm to take
the education to the toilers, all that
money ¥ taken away in bricks and
cement. And when the question of
equipment comes up, there is no money
to fall back upon. Students are made
to sit in palatial buildings, but with 2o
apparatus,

Therefore, my fear is as to what will
happen when this Grants Commission
comes into existence. The educational
experts imported from foreign coun-
tries and having Cambridge . and
Oxford dancing before their mental
eyes will try to impose those condi-
tions and restrictions on our educa-
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tional institutions. Mahatma Gandhi
when he wag speaking before the
Federal Structure Committee of the
Round Table Conference said: we can-
not afford to have your standard, He
said to the Britishers: financially you
are giants while we are pigmies. But
our so-called experts, coming to the
world with a silver spoon in their
mouth and trying to look more to the
Oxford and Cambridge tradition than
to the local requirements of the
people floating in a cloud of richness
and not realising the poverty which
sprawls on the earth, lay down a
standard which is beyong@ the com-
petence of ordinary mortals in this
country, And the result is that the
flow of education is contracted, is les-
sened.

Therefore I would say in bringing
out this sort of Commission we will
have to take into consideration whe-
ther such a Commission with no pro-
per instructions will be able to fulfil
the objectives. I would expect the
Education Minister who is an old guard
of the Congress, to define the social
obyjective -of this Commission. Let him
come out with a declaration that “this
is our social objective”.

Now, in Chapter III of this Bill the
powers and functions of the.Commis-
sion are mentioned. Why not describe
the social purpose of this measure? It
is highly necessary that such a descrip-
tion should be there, Take for instance
the Hindu Minority and Guardi#anship
Bill which has been referred to Select
Committee, There is clause 13 which
says that in making appointments or
declaring guardians the welfare of
minors shall be the prevailing objec-
tive, And even the Guardians and
Wards Act lays down a similar objec-
tive—that welfare of the minors shall
be the unavoidable and the only effec-
tive consideration of the courts, Why
should we not have some clause here
which will declare the social objective
which this Grants Commijssion will
khave to take into consideration in
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bringing about co-ordination or de-
termination of standards in Universi-
ties? This is what I want to say about
the social objective which the Grants
Commission ought to bear in mind.

But there are some other points
which also I want to bring to the notice
of the House. I question the constitu-
tional validity of thig Bill. Let us go
to Schedule Seven of the Constitution
where the three Lists are given. Ac-
cording to entry 11 in List No, II, “edu-
cation including universities” is the
sole charge of the State Government
“subject to the provisions of entries 63,
64, 65 and 66 of List I and entry 25
of List III.” According to entry 63 in
List I. “the institutions known at the
commencement of this Constitution as
the Benares Hindu University, the
Aligarh Muslim University and the
Delhi University, and any other insti-
tution declared by Parliament by law
to be an institution of national import-
ance” are covered by this entry 63.
Entry 64 is regarding institutions for
scientific or technical education with
which we are not concerneq here.
Entry 65 is about Union agencies and
institutions, Entry 66 says “co-ordina-
tion and determination of standards in
institutions for higher education or re-
search and scient#fic and technical
institutions.”

Now, in this Bill the purpose has
been stated ‘“to make provision for the
co-ordination and determination of
standards”, and in clause 12, again,
co-ordination and determination have
been further emphasised. But what is
the exact meaning that we are going
to attach to the words “co-ordination
and determination of standards”? What
will be the exact import of this expres-
sion?

Why I am raising this question is
this. There is going to be a conflict
authority between the Central Govern-
ment and the Provincial Governments.
The question of legal validity will also
be relevant, Suppose for the sake of
argument, this Grants Commission has
issued certain instructions which go
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beyond the scope, the natural legal
scope of co-ordination or setting up
standards, Then what will happen?
The State Governments will say: we
refuse to accept the authority of the
Commission. And the matter will
have to be agitated, litigated in dif-
ferent Courts for the purpose of getting
a final verdict till we reach the Sup-
reme Court.

Dr. M. M. Das: Why does my hon.
friend assume that the Commission
will go beyond their jurisdiction?

Shri S. S. More: I do not know whe-
ther my hon. friend belongs to the
legal profession. I know he belongs to
the medical profession. As far as
human heart is concerned he can be
said to be an authority, but as far as
legal ingenuity is concerned I do not
think it lies within his province. We
lawyers are there. And when tweo
bodies come into conflict it is the
interpretation of these expressions as
given by the final authority in this
country which will prevail. And it is
bound to be a source of conflict.

Take for instance the different
States. Different parties might come
into power. This Government, with a
particular ideology, might have one
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conception about the social objective
of education or their own responsibi-
lity. But a different party in power
in a State and not sharing the political
views of the party in power at the
Centre might come to hold a differenv
view-point and then the battle royal
will start in right earnest. According
to clause 20 of this Bill it is the Cen-
tral Government’s determination of
policy which will prevail, and so the
Commission will have to obey the
directions of the Central Government,
though it is competent to advise both
the Central Government and the State
Governments, as far as the State Gov-
ernments are concerned they do not
come into the picture. Therefore, ‘as
far as this clause 20 is concerned......

Mr. Chairman: How much more time
does the hon. Member require?

Shri §. S, More: I will take somo
mcre time because I want to develop
one or two important noints.

Mr. Chairman: Then he can continue
his speech next time.

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
the 23rd February, 1955,





